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begging and for matters connected there-
with or incidental thereto. 

MR. CHAIRMAN: The question is: 

''That leave be granted to introduce a 
Bill to provide for abolition of begging 
and for matters connected therewith or 
incidental thereto." 

The Motion was adopted. 

SHRI KUSUMA KRISHAN MURTHY: 
Introduce the Bill. 

15.45 hrs. 

BORROWING (FIXATION OF LIMIT) 
BILL" 

[English) 

SHRI CHITTA BASU (Barasat): I begto 
move for leave to introduce" a Bill to provide 
for fixing the limit on borrowing by the Gov-
ernment of India under article 292 of the 
Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a 
Bill to provide for fixing the limit on 
borrowing by the Government"ot India 
under article 292 of the Constitution of 
India." 

The Motion was adopted 

SHRI CHITTA BASU: I introduce the 
Bill. 

15.451/2 hrs. 

DISABLED PERSONS (REHABILITATION 
AND WELFARE) BILL 

(Englishl 

By SHRI UTTAM RATHOD 

MR. CHAIRMAN: We now take up fur-
ther consideration of the following motion 
moved by Shri Uttam Rathod on the 7th 
September, 1990, namely:-

"That the Bill to provide for the rehabili-
tation and welfare of the disabled, be 
taken into consideration." 

SHRI UTTAM RATHOD: You can con-
tinue where you had left off last time. Three 
minutes in the time that you have already 
taken. You have got plenty of time now. 

SHRI UTI AM RA THOD (Hingoli): Since 
there are less people; so I can take some 
more time. 

This Bill, the Disabled Persons (Reha-
bilitation and Welfare) (Fixation of Limit) Bill 
was brought with the sole idea of providing 
welfare and rehabilitation to these unfortunate 
people. You are aware that due to lack of 
hospitals and other facilities the people from 
the rural areas suffer disabilities which ulti-
mately result in inabilityto get any implement 
for them. It is with this idea that I had intro-
duced the Bill so that care can be taken to 
educated that man, train him for a particular 
purpose and provide him some employment. 

Last time when I was speaking Mr. 
Banatwalla asked me whether whatever 
reservations that were meant for these people 
have also been withdrawn? There is a great 
discontent among the disabled people about 
the reservations. They want to know if the 
same reservations are continued or not. So, 
I would request the hon. Minister while re-
plying to this Bill to clarify whether the res-
ervations still continue in the Central Gov-
ernment and Central Government public 
undertakings as well as in the different States. 
If that is so, the people whO are disabled will 
feel satisfied that somebody is taking care of 
them. 

We have seen that there are diffeient 
agencies working in different fields. For ex-
ample, take the problem of the blind. The 
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National Association forthe Blind, the Royal 
Commonwealth Society for the Blind and all 
such societies are helping the blind people. 
For the rehabilitation they receive some 
training which wi" help them and to prepare 
those people to get a job and earn their 
livelihood. 

We have seen in Bombay that there is 
one Workshop for the Blind, where they train 
boys in different trades. And these boys-we 
have seen-are not only employed in private 
and public undertakings, but they start their 
own business and earn their livelihood. I 
want this idea to be propagated all over the 
country and especially in the backward areas 
which have not adopted this new idea or 
concept. They should be encouraged to have 
more institutions in their area. These insti-
tutions will require some more funds. I know, 
because I run a Blind School and I fOlJnd that 
certain aids are required, certain equipment 
is required to train these boys and girly. 
These items of equipment are very costly 
and sometimes we have to import them. It is 
difficult for these institutions to bear the 
duties like the excise duties, the customs 
duty and other things. So, I have mentioned 
it here and I requested the Government of to 
impose any levy be it castem or excise. 

I have suggested in this Bi" that there 
should be a national council to take care of 
different schemes which have been intro-
duced by the Government of India. Last time 
we had seen that when the Education Policy 
was declared and we discussed it, It includes 
Integrated Educated Scheme for the Physi-
cally Handicapped was also introduced. It is 
a very good scheme. In Maharashtra we 
have tried it and I am sure that the other 
States also will also try it. I expect the han. 
Ministerto enlighten on this aspect and let us 
know as to how many States have imple-
mented it and what is the result. At the State 
level, I have also suggested a State Council. 
The idea is to see that there is coordination, 
cooperation and all the institutions in the 
State function properly. I have seen in many 
physically handicapped institutions that the 
training that is to be imparted to them is not 
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fully imparted. This may be due to lack of 
finance and equipment. The State Council 
and the national Council should take care of 
such matter and try to help them. 

These people should not only be pro-
vided employm ent but also the housing facil-
ity should be given to them. Interest free 
loans should be given to these peopleforthis 
purpose. If we do that, they can serve the 
nation welt. 

We have a member, Shri Yamuna 
Prasad Shastri, in this House, who is blind. 
He is functioning very welt. SImilar was the 
experience in Maharashtra. Shri Bhai Shetey 
was quite effective in his work. I also know 
one Professor of Law, who was blind, who 
submitted a thesis on U Sp;:;tce laws." Unfor-
tunately that could not be published during 
his life time. It has to be released after [.'1: 
death by Shri Hidayatuliah, the then Vii.;., 
President. 

We have seen that the physically 
handicapped persons can do a lot. In Egypt, 
afterthe revolution, the first Eduction Minister 
was Dr. Taha Hussain, was blind. He intro-
duced revolutionary ideas in education. We 
want the services of these physically handi-
capped people for the betterment of our 
society. 

I have said about homes for these 
disabled people. Of course there are 
many institutions which do not subscribe 
to this idea. But I think that there must 
be some institutions, where these 
people can go, stay and pay some 
nominal charge and get their food and 
cheap accommodation. If that is done, 
then it will reduce the anxiety of the 
physically handicapped people. 

I have also said about research. Ev-
eryday new things are coming up. Earli'er we 
had big talking books. Now, small machines 
have been introduced and they are very 
effective. Australia has given these equip-
ments. Earlier USA had given the talking 
books. With the help of these equipments, 
the handicapped people can easily improve 
their capability. Such equipments should be 
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made available to our institutions and to 
these p,eople. 

I have also recommended that if any 
institution or person is found not doing the 
work properly, they should be penalised. I 
have recommended that jobs should be pro-
vided to physically handicapped people in 
the Central and State Governments. Day 
before yesterday, I had a discussion with 
some of the handicapped people. They had 
suggested that even the private organisations 
can also provide jobs to these people. In 
Maharashtra, small PBX has been given to 
these people and they have been handling 
very capably. With these objectives, I have 
introduced this Bill. 

I am sure the han. Minister will accept it 
in principle and see that these people are 
taken care of. Let us send a message to 
these people that the Government equally 
shares the responsibility of these unfortunate 
souls. These physically handicaped people 
do not want any pity. They want you to care 
for them a little. A little care and recognition 
will definitely encourage them. They also 
can contribute to the welfare of our society. 
Let us take their cooperation and see that 
our society becomes richer. 

[ Translation] 

SHRI GULAB CHAND KATARIA 
(Udaipur): Mr. Chairman, Sir, the disabled 
person is unable to work as a normal person. 
If the society and the Government do not 
extend their assistance to him, his life will 
become very difficult. If the other people of 
the society start hating and disliking him he 
will develop an inferiority complex and con-
sequently his life and the life of his family 
members will turn miserable. I welcome the 
Bill that has been brought by you in this 
House. I also welcome the sentiments put 
forth by the medium of this Bill. The Gov-
ernment and the society should work for 
helping them to make progress in their lives 
and providing them new rays of hope. We will 
come across such people in all walks of life 
whom we can help by providing them certain 
means of education and by creating job 
opportunities for them. There are many in-

Shri Uttam Rathod 

stitutions which work for the welfare of the 
disabled. Some public and voluntary institu-
tions are there who are doing this work but it 
is essential for the Government to closely 
monitor their activities because there are 
certain people who have made these institu-
tions as a source of their earning and instead 
of extending their assistance to them they 
have started exploiting them. They obtain 
grants in the name of helping the disabled 
but instead of helping the disabled they 
misuse the money for their own selfish ends. 

Mr. Chairman, Sir, there is a school for 
blinds situated in Udaipur. A Society was 
established to run this school. The society 
embezzled a huge amount of money which 
was also proved but despite this, no action 
has been taken against the management. 
The only action taken by the State Govern-
ment is that a single person has been ap-
pointed to supervise the functioning of the 
institution. If such malpractices are allowed 
to continue in these institutions we shall not 
succeed in doing any thing good for the 
welfare of the disabled. Our efforts will not 
bear any fruits. Thus the Government should 
make arrangement for streamlining the 
functioning of these institutions. 

We should give a though to the fact, as 
to how the students of the institutions for 
blinds can be provided better education and 
training. As per my opinion blind students 
can prove to be excellent teachers. They can 
perform superb cultural programmes. They 
can perform good musical programmes and 
these are many other activities in which blind 
children can make good progress. Such 
people have extraordinary energy, capabil-
ity and will power. If they are engaged in 
these works they can make good progress. 

PROF. RAM GANESH KAPSE (Thane): 
Mr. Chairman, Sir, I request. you to .... 

MR. CHAIRMAN: Are you on a point of 
order? 

PROF. RAM GANESH KAPSE: Mr. 
Chairman, Sir, yes, I am on a point of order. 
My point of order is that the hon. Minister 
entrusted with this portiolio is not present 
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here at the moment HIS presence IS neces-
sary. The Minister of social welfare IS not 
present 

MR CHAIRMAN It Isgenerallythe)olnt 
responsibility of the cabinet and a Minister 
from the Cabinet IS present here You please 
take your seat 

THE MINSTER OF PETROI_EUM AND 
CHEMICALS AND MINSTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALVIYA) Mr Chairman, Sir, 
hon Mlnrster of Social welfare IS busy In 
RaJYa Sabha 

SHRI MANDHATA SINGH (Lucknow) 
Mr. Chairman. Sir, the day fixed for Prrvate 
Members Bill IS not being considered to be of 
any Importance and this IS obvIous by the 
absence of the concerned Minister This 
attitude IS not only being adopted by this 
Government but such Instances have oc-
curred In the past also Therefore, no hon 
MInisters should take IS as a sarcastic remark 
on him The Government has always adopted 
the policy of Ignorrng this day which has 
been fixed for the Private Members Bill 

MR CHAIRMAN Mandate Slngh)1 you 
please take your seat In this matter It IS the 
collective responslbllrty of the cabinet Al-
though the concerned Minister's presence IS 
deSirable here but as per the information 
received Just now, he IS busy In the other 
House He IS working there also Another 
Minister IS present here and he IS looking 
after this matter Gulab Chand)l, you may 
speak 

SHRI GULAB CHAND KATARIA Mr 
Chairman, Sir, keeping In view the kind of 
disability they are sufferrng from, we should 
work for their welfare The Government can 
prOVide varrous facIlities to the people who 
are physically handicapped 

16.00 hrs. 

We can prOVide them different types of In-
struments free of cost They can be allotted 
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With public telephone connections which can 
be used by the general public If STD con-
nections, as given to private parties are 
allotted to disabled persons on prronty baSIS, 
I thrnk that would greatly help a large number 
of helpless people Similarly there are many 
dumb persons but they can see and hear, so 
all the disabled persons should be prOVided 
With the Jobs according to SUitability and 
ability I do agree that the Government have 
made efforts In this direction but not to that 
extent as It should have been Perhaps the 
number of disabled In our country IS highest 
as compare to any other country of the world 
The Government should certainly think about 
It as to why such a large number of handi-
capped and disabled persons are there In 
our country Is It due to malnutrrtlons or due 
to non-availability of any other facilities? It IS 
the responsibility of the Government to think 
over It and the Government should do It 

16.02 hrs. 

[English] 

MR CHAIRMAN I find an absence of 
quorum I am obliged to have a quorum for 
running the House Let the bell be rung 

16.03 hrs. 

[MR DEPUTY SPEAKER In the chaIr] 

16.04 hrs. 

MR DEPUTY SPEAKER Now quorum 
IS there You can continue Mr Katana 

[ Trans/atlon] 

SHRI GULAB C' ... ND KATARIA First 
of all the Government should make ar-
rangements, for the education of disabled 
persons and their livelihood They should be 
given free education and concession In 
transportation also so that they may lead a 
good life BeSides, tralnrng should also be 
Imparted to them according to their ability 
and suitability so that they may not feel 
themselves as burden on the society and 
can lead a respectable life The efforts which 
have been made durrng these years are 
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negligible as compare to the large numberof 
disabled. In cities centres have been opened 
for deaf and dumb and hostels facility has 
been provided for them but how many such 
centres are there in rural areas. We should 
first conduct a survey of disabled persons-in 
rural areas. Since it is a census year, the 
Government can constitute a forum which 
may conduct the suruey in respect of dis-
abled persons. If such data is collected as to 
how many deaf, blind or dumq persons are 
there, the Government can formulate 
schemes for their rehabilitation so that they 
may lead a respectable life. We have been 
reading it in the newspapers that India is 
leading in respect of the numbers of disabled 
but as compared to the large number of 
disabled, we have not been able to efforts for 
their rehabilitation. You cannot find any 
education centre for deaf, dumb and blind 
even in the Divisional headquarters. Even if 
these disabled persons want to get a medi-
cal certificate, they do not get it. It is regretable 
that they face so many difficulties in getting 
medical certificate from the doctor. 

Therefore, I would request the Gov-
ernment to organise such camps atleast 
in each Tehsil headquar!ers whelie these 
disabled persons may get medicai cer-
tificates -easily. Such facility must be 
provided for them. On the basis of such 
certificates they can get benefits in 
different fields. We should extend our 
full cooperation in rehabilitating them. I 
welcome the spirit with which the Bill 
has been brought and I would humbly 
request if the Government really intends 
to help the disabled, it should conduct a 
comprehensive surrey so that plans may 
be formulated accordingly. We can ex-
tend out cooperation and the voluntary 
Organisation working in the field can be 
given encouragement. The 
organisations who are getting grants 
from the Government in the name of 
disabled persons and try to run their 
own business, should be checked and if 
necessary, the Government should take 
over there organisations. It has been 
seen that some organisations who are 
running such schools are making money 
and taking grant from the Government 

but they are compelling the disabled 
persons to lead a deplorable life. 

Mr. Deputy Speaker, Sir, through you, I 
would liketo make humble submissiontothe 
hon. Minister that it is a sensitive issue and 
therefore, the Government should think over 
it seriously and prepare a complete out line 
to solve their problems, if not for even, to a 
great extent. We should definitely make ef-
forts in this direction. 

With these words I conclude. 

[English] 

SHRI MANDHATA SINGH: Mr. Deputy 
Speaker, Sir, I rise to support this non-official 
Bill which has been entitled as "Disabled 
Persons (Rehabilitation and Welfare) Bill, 
1990". 

I am grateful to the mover of the Bill, Mr. 
Rathod, who has taken pains to draft the Bill 
and bring it before the House. This has given 
us an opportunity to look into the plight of 
those who have been unfortunately handi-
capped or disabled due to various factors. 
Some are disabled due to accident, some 
are disabled due to war as they fight as our 
Defence Forces, some are disabled from 
work, some have certain serous ailments. 
So, the category of disabled and handicapped 
persons is very large and especially the 
poverty stricken masses which cannot afford 
even two square meals a day. Everybody 
knows that millions and millions of our young 
boys and girls become blind because of the 
deficiency of Vitamin A and because of the 
deficiency of protein intake in their bodies 
they get handicapped mentally as well as 
physically. So, the problem is very big, very 
gigantic and the suggestion of the mover is 
to form a National Council which can look 
after these activities, coordinate the activities 
at the Central and the State level and also 
coordinate the activities of the State agencies 
with the voluntary or private agencies as 
they are called. So, the aims are laudable. 
The aims and objectives of the Bill are very 
clear and nobody can have any serious 
objection against them. But I want to utilise 
this opportunity for highlighting certain spe-
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clflc categones of persons who are stili de-
pnved of the meagre faculties that have 
been given to the disabled persons by the 
vanous departments and the vanous agen-
cies At the outset, I would like to pomt out 
that I cannot understand that In almost all the 
States of the country and especially the 
State to which I belong, the State of Uttar 
Pradesh which IS called the heartland of the 
country, there the Departments of Hanjan 
Welfare and social Welfare are linked as If 
hanjan and social welfare can go together 
and they are put under the charge of one 
Minister, one secretary at the State level and 
at the district levels also, there IS one officer 
who IS designated as Dlstnct Hanjan and 
Social Welfare Officer, So, the problems of 
hanjans alone are so vast and gigantic that 
they cannot be and should not be mixed up 
with the problems of social welfare which 
should form a separate Ministry by Itself and 
a separate departmental head at the State 
headquarters and their agencies down be-
low at the dlstnct and lower levels should be 
apPOinted 

Sir, everybody knows and we are proud 
of calling ourselves a 'welfare state' and 
dUring all these 43 years of freedom we have 
been talking about building up a 'welfare 
state' But these millions of people, young 
and old have not yet been given the minimum 
faCIlities reqUired for their liVing, required for 
their working and they have not yet be",n 
given even a opportunity to get the proper 
kind of education that they should receive 
Lakhs of handicapped children and lakhs of 
disabled persons suffer from many kinds of 
hardships and difficulties Dunng the last two 
days I have come across two very good 
examples which Indicate how negligent we 
are, how callous we are, how unresponsive 
we are and how Insensitive we are to the 
suffertngs of the disabled persons When I 
say 'we', It means the entire system In which 
we are functioning 

Sir, I shall narrate to you, With your 
permission, and to the other Members of the 
House my expertence durtng the last two 
days I met a delegation of a voluntary 
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organisation which IS based at Uttar Pradesh 
It caters to the needs of the disabled persons 
and last year In the month of March, the 
Secretary had come here regarding a cer-
tain scheme I must pay my gratitude to him 
also, he took keen Interest In the project and 
he Immediately talked to the delegation, 
studied It and thought that they were dOing 
very useful work and they asked their agency 
In Calcutta Some kind of disabled persons 
are supplied With artifiCial limbs and all that 
There IS a concern In Calcutta which pro-
duces all those equlpments The Secretary 
ordered the Director of that Institute In 
Calcutta to send a team down to Lucknow to 
VISit the institution on the spot and assess ItS 
working and submit ItS report to the Gov-
ernment of India Within a fortnight That 
'fortnight IS not yet over, though another 
March IS In the offing That report IS yet to 
reach the level of Secretary here In Deihl 
who IS deSignated as Secretary (Welfare) 

Before coming to thiS House, I had a 
telephonic talk With the 'Secretary and he 
was shocked to know that In spite of hiS 
clear-cut orders that Within a fortnight the 
report be submitted to him so that sUitable 
assistance might be given by th e Govern ment 
of India to the agency concerned, they did 
not do He again requested me to sent the 
person concerned to meet him In the after-
noon today and I hope he would have taken 
stock of the Situation and would be dOing 
something serious In thiS matter That IS Just 
one smgle example how callous we are 
towards the needs and aspirations of our 
people 

Secondly, dunngthe lunch recess,l had 
~ vIsitor In my office In Parliament House He 
I~ a youngman from my own native Village I 
have been wntmg for him, I have been arg ulng 
hiS case He IS a ex-army jawan handicapped 
dUring the penod of hiS army career He was 
recruited as Sepoy In the Army and he got 
only one or two promotions and he became 
Havaldar or something like that But he did 
not enJoy the officer's rank After he was 
dIsabled, he was dIscharged from the Army 
Then, he appeared for PCS and lAS exami-
nations conducted by U P Public Service 
CommIssIon and UPSC The House would 
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be happy to note that the ex-Army jawan who 
was recruited as an ordinary soldier and got 
only one two promotions in the Army, quali-
fied as a PCS officer in the examination in 
Uttar Pradesh and also qualified in the lAS 
examination conducted by the UPSC. The 
Ministry of Home Affairs at the Centre says 
that in the All India Service, he can enjoy 
both the benefits in respect of age relaxation 
as an handicapped Army-man and also age 
relaxation because of the period he has 
spent in the Army and the years he has 
wasted for the medical treatment. They said, 
he deserves age relaxation. But in the Gov-
ernment of Uttar Pradesh, though three long 
years have passed and his batch of 87 PCS 
officers have already joined the service, the 
youngman is yet to get a clearance from the 
U. P. Secretariat. Only this afternoon, I have 
sent a d. o. letter to the Chief Secretary of 
Uttar Pradesh to a take a serious view of the 
matter. That indicates the lack of coordina-
tion between the Central agency and the 
State Government agency. 

I will not quote any more example and 
waste the time of the House. I simply want to 
underline the fact that it we are at all to call 
ourselves a welfare state, if we have to 
uphold the bannerof welfare state, we cannot 
ignore the prime needs of millions of our 
handicapped children and young and old 
men and women, who suffer due to many 
causes. 

Everybody is talking about reservation 
quota in employment. Being a teacher, I 
would also urge that special educational 
facilities should be provided to the blind and 
the disabled. There is much hullabaloo about 
reservation. But I make bold to say that the 
handicapped category deserves a special 
reservation both in employment and educa-
tion. 

You have had to bear with me. I had 
underlined many things which are praise-
worthy. Many Clauses and Sub-Clauses 
need elucidation. But we know what has 
always been the fate of these han-official 
Bills. I was very happy that even the Prime 
Minister and the Deputy Prime Minister had 
come on the front row. I do not know whether 

any Minister is there in the House or not. 

I take serous objection. I want to draw 
your attention. How can the House function 
when the Government is not represented? 
There is one Minster here. Anyway, that is 
the formality. (Interruptions) 

My friend sitting beside me just now 
pointed out that we had a backbencher 
Minister who had now moved to the forward 
bench. 

MR. DEPUTY SPEAKER: That is meant 
for the Cabinet Ministers. He is Minister of 
State. 

SHRI MANDHATA SINGH: Before you 
assumed the Chair, we had pointed out to 
the Presiriing Officer Mr. Jaswant Singh who 
was then in the Chair that the House took 
strong exception. The Minister for Social 
Welfare should have been present in the 
House. It is a very dangerous precedent and 
we take very serious objection. I urge on 
behalf of the friends present here to take 
serious note of this. 

MR. DEPUTY SPEAKER: I may inform 
that the Minister for Social Welfare is in the 
other House. 

SHRI MANDHATA SINGH: That is an-
other excuse. It would have been better if the 
Minister, Shri Satya Prakash Malviya, who is 
a Member of the Upper House, remained in 
his House to look after the business. Shri 
Ramji Lal Suman who is the Minister for 
Social Welfare is a Member of this House 
and, therefore, we have a greater claim on 
him but if he has ceased to be a Member, we 
have nothing to say. If he ceased to be a 
Member, according to you, we have no ob-
jection, no grudge. 

I hope the few points that I have been 
able to make during the short period, will be 
taken serous note. 

I do not know who will take serious note 
when the concerned Minister is not here and 
probably in the galleries also, some officials 
might be there, and I hopethatthe Secretary, 



491 Pnvate members 
(Rehab & Welfare) 

DECEMBER 28, 1990 Bill by 492 

[Sh. Mandhata Singh] 

Welfare, will be there In the gallery because 
I have euloglsed hiS keen Interest In the 
matter and he will try to straighten things so 
that the maximum benefit flows out from the 
Governent treasury and the intention of the 
mover of the Bill and of the House and of the 
founding fathers of the Constitution regard-
mg the concept of a Welfare State IS actually 
translated Into action 

[ Trans/atlon] 

SHRI RAMASHRAY PRASAD 
SINGH (Jahanabad) Mr Deputy 
Speaker, Sir, I support the Private 
Member's Bill brought by our honourable 
Member, Shr Uttam Rathod Be~ldes, I 
praise hm very much for draWing the 
attention of the House towards the wel-
fare of the handlcappeds by bnnglng 
thiS Bill Our country IS ahead In many 
fields In the world but IS also lagging 
behind In so many things So far as the 
figures of disabled people are con-
cerned, Our country IS at the top In thiS 
context It IS said that these disabled 
people are mentally very sharp, and It IS 
almost true If some disabled person IS 
born In an affluent family, It has been 
observed that hiS development IS re-
markable In case there are suffiCient 
arrangements for hiS education etc and 
the person becomes genius and a 
number of such disabled persons are 
working as a teacher or professor In 
schools and UniVersities Those people 
who belong to lower calsses don't get 
proper educatln and as a result their life 
becaomes very difficult Government 
should make propoer arrangements for 
their liVing When the Government talks 
about the welfare, It should dlflnltely 
pay some attention towards these 
people also Some people are not born 
disabled It has been observed that In 
our contry there are some such groups 
actively working as kidnap young chi! 
dren and make them disabled and 
forCibly put them to beggary ThiS 
practice has also Increased the number 
of disabled people The Government 
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should wipe out such groups and the 
people associated With such groups 
should be given death sentence at least 
ThiS fact IS In the notice of the Gov-
ernment but till not there IS no success 
In It There should be a reSidential school 
for such people In every small Circle, 
where the disabled people of that area 
can be educated and there should be 
some arrangements for their lodging 
ThiS IS the most essential thing 

These people should be given 
technical training also It has also been 
observed that these people have be-
come engineers It proves If these 
people are given propoer technical 
training they can become good engi-
neers also Government of India has 
prOVided reservatl,:)n for these epople 
ThiS should be prOVided In every state 
and there should be reservation for 
these people In education also There 
are some SLJch Instruments as can 
prOVide them Ilvellhod If these instru-
ments are made available to them and 
these Instruments stlOuld be prOVided 
to them free of cost Posts should be 
reserved for disabled people not only In 
Government services but In private 
services also So keeping In view the 
present condition of disabled people In 
the countrty, we can save them from 
their agony by prOViding more and more 
help 

Mr Deputy Speaker, Sir, the atmo-
sphere IS becoming ponderous due to 
the condition of beggars In our conuntry 
ThiS has become a typical problem We 
have to bring these people forward 
These people have become burden on 
their families Steps should be taken to 
make their life secure My only request 
to the Government IS that my sugges-
tion should be accepted Though thiS 
bill should have been brought by the 
Government yet the honourable Member 
has presented It, so the Government 
should accept that maximum relief 
should be prOVided to handicapped 
people to ensure their upllftment so that 
they may bel able to cooperate In the 
development of the I\atlon 
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[English] 

SHRI SHIVAJI PATNAIK 
(Bhubaneswar): Sir,l riseto support this Bill. 
Society has a responsibility towards the 
disabled persons. Their nu mber in our country 
is something like 120 lakhs. They constitute 
nearly five per cent of our population. We 
have also seen that so many talented persons 
have come from this disabled group. But 
what has been done to them up till now? In 
spite of so many commissions, so many 
registrations, so many Government orders, 
things stand as it is. Even a survey was 
conducted which said that only five per cent 
of the disabled persons were within the reach 
of the services meant for them. There was 
Justice B. Islam Commission set up in 1987 
which suggested for an amendment in the 
Constitution in order to bring some job res-
ervation for these disabled persons and also 
in the vocational training along with special 
training for the mentally disabled persons. 
But the announcement by the Government 
regarding this aspect has not been imple-
mented. As other han. Members have pointed 
out, I would also like say that education tor 
the disabled boys and girls, job training, 
special employment exchanges and houses 
for the disabled are very much needed. 
These are very urgent things. but simple 
expression at wishes will not do. So many 
commissions are there, so many times it has 
been debated, questions have been raised 
and so many assurances have been given. 
But the fact remains that they were not 
implemented. These people are even de-
prived of whatever little arrangements are 
there. While supporting this Bill, I hope the 
Government will accept these suggestl.)ns 
and also appoint a National Board for 
Handicapped, as is announced earlier. Such 
a Board will look into the question of these 
provisions for its implementation. The Gov-
ernment should think about it seriously. 

[ Translation] 

SHRI JAG PAL SINGH (Hardwar): Mr. 
Deputy Speaker, Sir, I would like to thank my 
friend Shri Uttam Rathod for drawing the 
attention of this House towards the problems 
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of crores ot people of this country. Sir, you 
are well aware of the fact that nearly 50 per 
cent of the handicapped people born in the 
world are from India. After 40-42 years of 
independence, no attention has been paid 
towards these handicapped people in a 
planned way. Our colleague has brought a 
private members' bill on "Rehabilitation and 
Welfare for the Disabled Persol"ls". He has 
given some suggestions in this regard. I 
know that Government is not going to accept 
this Private Member's Bill. It is evident from 
the attitude of the Government as to how it is 
serious about this problem ... (Interruptions) 
The problems of crares of people are being 
discussed here and the Welfare Minister is 
not even present in this House. Honourable 
Minister is sitting in this House but he is also 
not taking it seriously. I would like to krow 
through you when he will reply to this entire 
debate, as to how he will reply to the sug-
gestions put forth by the honourable mem-
bers. So the Minister concerned should in 
variably be present. (Interruptions) 

[English] 

SHRI MANDHATA SINGH (Lucknow): I 
wish to draw your attention; tilat is how they 
treat the House. 

16_37 hrs 

MR. DEPUTY SPEAKER: Let the quo-
rum bell be rung. 

MR. DEPUTY SPEAKER: Now there is 
quorum, Shri Jag Pal Singh to continue his 
speech. 

16-40 hrs. 

[ Translation] 

SHRI JAG PAL SINGH: Thank you, Mr. 
Deputy Speaker. As we already knew that 
most of the M.Ps have not been able to 
come. We already know that they- are not 
present, but I thank the Prime Minister for his 
presence. Mr. Deputy Speaker, Sir, in this 
country crores of people are born disabled 
and they die also in the same state. Gov-
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ernment of India or any other State Govern-
ment has not formulated any scheme for the 
weHare of these handicapped people. You 
know that there is no provision for their 
education, employment, allowance, liveli-
hood in this country till now. Though this 
topic have been definitely discussed in this 
House yet the Government of India has not 
yet form ulated any scheme for the welfare of 
these people. Not only this, the social insti-
tutions constituted fro the assistance of these 
people and which are doing weHare work for 
them are also proved a curse for them. We 
often find such complaints inthe newspapers 
that these institutions utilise these people for 
begging. These institutions get assistance 
from the Government of India and the State 
Governments but they do not spend the 
amount property for the welfare of these 
people. No arrangement for their clothing, 
education, artificial limbs is made. They do 
not bother for such things. Our colleague, 
Shri Uttam Rathod has suggested a number 
of provisions for these people in this Bill. If 
the Government wishes totryto do something 
of their own for these people and bring such 
a comprehensive bill providing some pun-
ishment against such institutions, and em-
powering the Government of India and the 
State Governments with some special 
powers, only then any action can be taken 
against these corrupt social institutions. Sir, 
you are aware ofthefactthat lakhs of disabled 
people are begging in big cities. Somebody 
is without legs, and somebody is without 
hands or any other part is missing. You can 
come across lakhs of such disabled people 
who are begging. I want to submit to the 
Prime Minister that those people are not to 
be blamed who are born disabled in this 
country. If there is any fault, it lies in our 
economic system due to which we have not 
been able to provide good medicines good 
food, good clothing or education to crores of 
such people in India. The disabled people 
have no fault of their own in this matter. We 
have not been able to provide all these 
things to their parents because of our eco-
nomic system and in the absence of which 
these people were born disabled. It is not 
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their fault. Today these people are a curse 
for us and we feel sorry to see their pitiable 
condition. They can be provided with em-
ployment, education, travel facilities and other 
facilities mentioned by Shri Rathod in his bill. 
Sir, we have made provision in the constitution 
of India for the reservations in favour of 
poors, backwards, harijans, advasis. I would 
like to urge that there should also be asimilar 
provision of reservation for disabled people 
in the Constitution. There should be a pro-
vision for their employment and there should 
be reservation for them in the educational 
institution also. Then alone we can be in a 
position to eradicate this curse. I would like 
to submit that the provisions suggested by 
Shri Uttam Rathod in this Bill are much 
appropriate. My submission is that in addi-
tion to the provisions suggested by Shri 
Rathod, there should be a provision that the 
50% of the financial expenditure for this 
purpose should be borne by the Central 
Government and 50 per cent by the State 
Government. Only then we can help these 
people in the true sense. Besides this, there 
is a financial provision of Rs. 10 crores in the 
Bill. I believe that Rs. 10 crores will not 
suffiG;e. The Government should not be re-
luctant to spend even Rs. 50 crores or Rs. 
100 crores for the welfare of these people 
with these words I express my support for 
this Bill brought by hon. Shri Uttam Rathod. 
I request the Government also to introduce a 
comprehensive Bill which would laterbecorne 
an Act. Under this Act adequate facilities 
should be provided for the welfare of these 
people. 

PROF. PREM KUMAR DHUMAL 
(Hamirpur): Mr. Deputy Speaker Sir, to be 
handicapped is a curse. It is often believed 
that a handicapped person is cursed by 
Nature for sins committed in the previous 
birth. Generally, handicapped people are left 
to their fate. Although society is responsible 
for the welfare of these people there have 
been several unfortunate instances of mal-
treatment with handicapped people. 

Sir, during the last monsoon session, 
blind and handicapped people had staged a 
'dharna' atthe Boat Club. I had an opportunity 
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to go there along with some other hon. 
Members. After meeting them I came to 
know that they had been waiting there, even 
in rainy ~onditions, to submit a memoran-
dum to the former Prime Minister. They 
complained that an official present on the 
spot had told them that he would not let them 
meet the Prime Minister as long as he was 
present there. This is an example of the kind 
of treatment meted out to handicapped 
people. 

Sir, blind people were lathl-charged in 
Delhi. Some of them had qualified a test but 
were not allowed to appear for the interview. 
They were thrown out of the place. I hope the 
Bill introduced by Shn Rathordoes not remain 
only on papers. We declare an year of the 
Handicapped or an Year of the Child or a 
Women's Year but all this remains on paper. 
When a Bill of this nature has been introduced 
in Parliament the Government should either 
accept it with amendments or accept it as it 
is. Otherwise the Government in its part 
should introduce a Comprehensive Bill so 
that poSitive action can be taken in favour of 
the handicapped. These days it has become 
a fashion to present proposals and poy lip 
service to such causes. 

Sir, you will be surprised to know that a 
person employed in the Department of 
Telephones who has lost 75% of his eyesight 
according to doctors in Ram Manohar Lohia 
Hospital has not been allotted Government 
accomO'iodation despite my navLl1g written 
three letters to the concerne.d authorities. 
Three times I requested foi allotment of 
accommodation to him near his workplace 
but in vain. Yesterday morning that person 
met me again. He was telling me that persons 
who had approached the hon. Minister much 
later had been allotted Government 
accomodation. But this person who has lost 
75% of his eyesight could not be allotted 
accommodation near his work place despite 
his tremendous handicap. Even a certificate 
from the doctors of Ram Manohar Lohia 
hospital could not move this Government or 
the previous Government to allot a quarterto 
him so that he may be able to do his job. 
What will we achieve by passing this Bill, if 
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the Government of this country does not 
have enough compassion to allot accom-
modation to handicapped persons on a pri-
ority basis? 

Sir, I request the hon. Prime Minister, 
who is fortunately present here, to allot 
accomodation to handicapped people on a 
priority basis. 

As regards the case that I mentioned 
just now, I shaH write a letter to the hon. 
Prime Minister also so that the person is 
allotted accomodation. 

Sir, I would alsosuggestthat such people 
should be trained in such a way as they may 
be economically independent and not be at 
the mercy of their more fortunate countrymen. 
They should be able to lead independent 
lives. They should be able to contribute 
something to society rather than feeling that 
they are a burden on the country. So it is very 
important for Government and society to 
take steps to lessen the sufferings of the 
handicapped. For this purpose the Govern-
ment should introduce whatever legislation 
is needed to help these people for leading a 
peaceful life. 

SHRI SURYA NARAYAN YADAV 
(Saharsa): Mr. Deputy Speaker, Sir, the hon. 
Prime Minister is present in the House and 
our hon. Member Shri Rathod has brought a 
Bill in regard to the physically and mentally 
handicapped persons; nothing can be more 
unfortunate than these disabilities in the 
whole of the world. Many schemes hav'3 
been chalked out by the Government for the 
handicapped persons under which some got 
rickshaws to earn their livelihood whereas 
others were directly employed, however the 
Governmen~ paid no attention to the funda-
mental issues relating to them. Our Prime 
Mjnister has been a SOCialist leader, I would 
urge' him to give attention to this Private 
Member's Bill and assure the House to solve 
the problems of the handicapped persons. It 
is not very difficult to solve this problem in the 
country like ours, it is not very difficult to 
make provisions for people who are Just a 
lakh or two in number. However it has been 
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very unfortunate that the percentage of the 
handicapped person has been growing 
gradually Insplte of the fact that two to three 
percent seats are reserved forthem In State 
Government's or Central Government's of-
fice, educated handicapped persons are 
deprived of getting the opportunity whenever 
vacancies anse 

Mr Deputy Speaker, Sir, sometimes 
children are handicapped even In their 
mother'S womb Government of India as well 
assume of the State Governments have 
Implemented certain schemes IS thiS con-
nection Arrangements should be made to 
prOVide nutritional food to the pregnant 
mothers whose children acq,me disabilities 
rn the womb Itself I would like to submlttothe 
hon Prime Minister that he may kindly look 
to himself and observe what he was one and 
a half montr ago and what he IS at present 
when he has achieved hiS political motive, 
what a drastiC change has occured In I-lim In 
the same way the Government s~ould take 
the responsibility to look after those children 
who are handicapped by birth Government 
should own the responsibility to educate 
them and alsc to prOVide employment Im-
mediately afterthey completethelreducatlon 
Sir. I hatlfrom Saharsa In Bihar Handicapped 
persons at that place have formed a society 
at Cornrrllsslonary level, but neither the 
Govern'lent of Bihar on the Government of 
India IS ready to prOVide funds to them In thiS 
connection I had assured the Government 
of Blharto sanction Rs 41akhs from my M P 
quota to the Members to spend on small 
projects (Int€>rruptlons) I gave one lakh ru-
pees for the purpose but can thiS nonllnal 
amount ease the difficulties I practically did 
what I could But I would like to submit that 
the han Prime Minister may be aware that In 
rural areas It IS believed that the pregnant 
women should not see solar eclipse or lunar 
eclipse because that makes the child the 
womb handicapped Even today thiS disbe-
lief IS very much prevalent to misguide the 
women They are pursuaded to beheve that 
It IS Just God's Wish that the children are born 
handicapped In the first place the Govern-
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ment should take measure to ellmrnate this 
misconception In the world of today when 
most sCientific experiments are berng con-
ducted In regard to moon, sun and the space, 
It IS totally ridiculous to belJve In such things 
Measures should be taken to uplift that sec-
tion of the society which constitutes the 
majOr part of the population Hon Prime 
Minister, your attention IS centred on me, I 
Will not take much time My only submiSSion 
IS that 10 per cent seats In education par-
ticularly In technical education should be 
reserved for handicapped only then they 
would be able to get jobs 

Secondly, reservation prOVIsion .... hould 
be Implemented stnctly I know that 2-3 per 
cent reservation IS already there but It has 
been observed that they fall to get job and 
thus they have to move from pillar to post for 
employment BeSides, educational inStitU-
tions and hostels spe::iflcally for the handi-
capped should be opened In every dlstnct of 
the country No stone should be left unturned 
to educate them Special faCilities should be 
proVided to all whether they were handi-
capped In the war or by aCCident I agree that 
the Government IS already very much con-
cerned about them We also Wish that they 
should come forward but merely Wishing the 
things won't do As you know, In our society 
bureaucracy dominates and It IS not Infavour 
of uplifting the poor handicapped Hon Pnme 
Minister who IS a SOCialist, may kindly pay hiS 
attention to It 

The handlcapoeds In thiS country are 
poor and neglected They beg for their live-
lihood Governmert discourage to give alms 
to the beggars, bec3.u!;8 JIving alms IS a bad 
practice Shn Rathod has brought thiS Bill 
With a motive to uplift these people and for 
the purpose he has suggested for an ex-
penditure of Rs 10 crores The Government 
must make provIsion for them We would 
have no objection In thiS regard 

MR DEPUTY SPEAKER You should 
speak on what IS In the provIsion of the 8111, 
thiS IS no resolution It would be really difficult 
If you speak out of the context Many more 
members have yet to spenk on thiS Issue 
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SHRI SURYA NARAYAN YADAV: Sir, I 
am concluding my speech. I am grateful to 
you for giving me an opportunity to express 
my views on the problems of the poor and 
handicapped. 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Deputy Speaker, Sir, I support the Private 
Member's Bill introduced by Shri Uttam 
Rathod. Actually ours is a welfare state, and 
In this type of administration the first and 
foremost duty of the Government is to work 
for the rehabilitation of the handicapped 
persons so that the country is benefitted. 
Swami Vivekananda had once said 

[English] 

To serve the suffering humanity is the 
real worship of God. 

( Translation] 

In our religiOUS scriptures also it has 
been stated "Na twaham kamaye rajyam, na 
swargam, nachayunrbhavam, kamayardukh 
taptanaam praninadartinasham," which 
means Oh God! I do not want kingdom 
heaven or rebirth. I only wish to end the 
sufferings of the weak and grief-stricken. It 
has been the long tradition of our country to 
make continued efforts to uplift and r.sha-
bihtate the disable persons. The GQvernment 
and the voluntary organisations both have 
always been active in this regard. We will 
have to look into those factors which create 
these diseases. 

In the Bill presented by the hon. Mem-
ber, he has suggested a provision to en-
Courage the voluntary organisations. It is 
absolutely right. Whether it is social welfare 
department, children welfare department, 
women welfare department or any other 
agency the Government should employ these 
departments as means for the welfare of 
these sections. 

17.00 hrs. 

However, the most essential thing is to 
remove the basic cause of this disease. Why 
they are handicapped? Polluted environ-
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ment, lack of nutritional diet. adulteration or 
polluted drinking water may be the reasons 
behind it. In Rajasthan and many other parts 
of the country due to the shortage of drinking 
water people drink polluted water and thus 
acquire humpness forever. Thus it is nee-
essaryto make drinking water and nutritional 
diet available to the people at such places. 

Hence, my submission IS thatthis Private 
Member's Bill should be passed at every 
cost and the Government itself should take 
the initiative and bring a comprehensive Bill. 
Reservation should be there for the handi-
capped persons in Government jobs and the 
Government should also ensure 2-3 per cent 
quota already provided for them is filled. 
These handicapped people will have to be 
brought into the mainstream from social point 
of view. They are looked upon with disgust 
and disregard In Government as well as non-
Government fields. Therefore, the social 
outlook will also have to be changed. They 
are disable merely because God created 
them so. People should adopt kind and hu-
manistic attitude towards them. About two 
years ago blinds were lathi charged In Delhi 
by the then Government. These types of 
atrocities were made on those who were 
already blind. In thiS manner handicapped in 
this country have been maltreated which is 
totally unjustified. 

Surdas despite his blindness became a 
good poet, and Swami Virjanandji acquired 
saintly qualities. Many more examples are 
there. The Government should see as to 
howtheiroapability, and capacity are utilized 
for the country. In this connection, the Gov-
ernmentshould ensurethatthe Bill is enacted 
and also passed. It is also the duty of the 
society and the administration to get thiS bill 
passed so that the handicapped persons are 
protected from such exploitation. Strict 
punishment should be given to those ele-
ments which deliberately make the small 
children physically handicapped for begging 
purposes. The Government should check 
these types of evil practices. If these people 
also avail the facilities they can also become 
as great as Surdas or Virjanandji. 

With these words, I conclude. 
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SHRI GOPI NATH GAJAPATHI 
(Berhampur) Mr Deputy Speaker, Sir, in-

deed a particular category of human beings 
with physical and mental disabilities deserve 
full attention on Priority basIs They have 
been handicapped by an act of God and 
hence this unfortunate situation IS totally 
beyond their control The Imparting of the 
sensory organs like the retarding deafness, 
dumbness blindness and the condition of 
insanity IS the serious handicap In todays 
competitive world The nation owes a great 
responsibility to make these people useful 
citizens In life Hence the need for sUitable 
rehabilitation af"'d also the welfare of the 
disabled assumes significant Importance 

At present there are certain Government 
institutions and voluntary organisations which 
do cater and rehabilitate the disabled 
However, our extent of sympathy towards 
them IS very much disproportionate to the 
Massive numbers belonging to this category 
Even the eXisting homes and social inStitU-
tions have Inadequate facility for this needy 
cause In this regard, I strongly recommend 
the following measures 

(1) National and State Councils be 
constituted for the disabled, 

(2) Evolve a comprehensive na-
tional policy for rehabilitation of 
the disabled, 

(3) Start new Homes, Model, pilot 
projects and vocational training 
centres for the benefit of the 
d~sabled, 

(4) Provide the disabled with free 
medical treatment, aids, appli-
ances and equipment, the use 
of which may reduce the ad-
verse effects pf disability, par-
ticularly tnthe under-developed 
rural areas, 

(5) Reserve a small percentage of 
JObs, housing Units, land, travel 

concessions facilities, educa-
tion etc for thiS category of 
people 

In conclusion, while whole heatedly 
lend Ing my support forthls Welfare Bill moved 
by Shn Uttam Rathod, I urge both the Central 
and State Governments to ensure that the 
proposed measures are Implemented ex-
peditiously, for thiS noble and humanitarian 
cause Thank you, Sir 

MR DEPUTY SPEAKER Now Shn 
Mahendra Pal Singh Before he starts, I 
would like to bnng to the notice of the hon 
Members that there IS a difference between 
the discussions on a Resolution and on a 
Private Members Bill In Resolutions, you 
have a Wider scope, but on a Bill, you have 
to stick tothe provIsions orthe amendments 

Now Shrt Mahendra Pal Singh 

[ Translation] 

SHRI M S PAL (Nalnltal) Mr Deputy 
Speaker, Sir I support the Bill moved by Shn 
Uttam Rathod As the prevIous Government 
brought the Bills to confer statutory powers 
to the National Commission on women and 
SCfST Board, In the same way, If thiS Gov-
ernment constitutes any councilor Board for 
the disabled persons, It IS worth welcome 
ThiS Board should look after the welfare of 
the disabled persons 

Sir, reservations should be made forthe 
disabled persons In the Central Government 
JObs These reservations should not be only 
of 2-3 per cent, but should be made on the 
basIS of their number Similarlyaquotashouid 
be ftxed for them In pnvate Jobs also, so that 
they can get employment there also So far 
as jObs are concerned, there should be co 
ordinatIOn between the Central Government 
and State Governments, so that proper steps 
can be taken for the welfare of the disabled 
persons Both the Central and State Gov 
ernments should follow the gUidelines laid 
down by the Board 

Sir, beSides thiS, I would like to submit 
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that a quota should be fixed tor the disabled 
persons in all modes of transport and it 
should be fixed on the basis of their percent-
age, so that they may get all the facilities of 
transport. In the same way, priority should be 
given to the disabled persons while granting 
quota, permit and license and a quota should 
be fixed for them. 

I would like to emphasize that arrange-
ments should be made for providing free 
medical aid and tree ed ucation to the disabled 
persons in the country. 

With these words, I thank you and while 
supporting this Bill, I hope the Government 
will bring a Bill in this regard. 

SHRI RAM LAL RAHI (Misrikh): Mr. 
Deputy Speaker, Sir, I welcome the Private 
Members' Bill moved by Shri Uttam Rathod 
regarding formation of a Council for disabled 
persons and I thank him also for moving this 
Bill. Sir, Shn Rathod has given a very good 
suggestion. It is true that efforts had been 
made for since Independence to provide 
help to the disabled persons. whether by 
opening a school for the blind or by opening 
11mb centre to provide artificial limbs to the 
disabled. There is no two opinion about it. 
But, I would like to submit to the Han. Prime 
Minister that it does not mean nothing has 
been done for them and even after doing so 
many things the result is not favourable, 
which is the cause of resment among the 
masses. The relatives ofthe disabled persons 
and those, who witness their misery, feel 
grieved. Disabled persons have not gained 
anything. This is a matter of grave concern 
forthe House. I requestthattheGovernment 
should work in a planned way for the bet-
terment of the disabled persons. I would like 
to give an example of Uttar Pradesh. A 
school forthe blind was opened in Lucknow. 
But the school for the blind ........ . 

MR. DEPUTY SPEAKER: Hon. Mem-
ber, please come to the point. 

SHRI RAM LAL RAHI: I am speaking to 
the point. I am speaking about the disabled 
persons. Blind, deaf and physically handi-
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capped, all are disabled persons. I would like 
to submit that if any institutions is set up at 
State level as well as national level, but 
whether it will be useful for the disabled 
persons, living in far-off villages at a distance 
of 40to 50 kilometers from the cities?Whether 
they will be able to live and get training from 
there? It is not possible that all will be 
benefitted. I request that this bill may kindly 
not be passed. I request the Government to 
bring a Comprehensive Bill having provisions 
for setting up institutions for the disabled 
persons at national, state and district levels, 
so that these people could live and acquire 
some training there. The jOb, for which a 
disable person is fit for, may be given to him. 
Such arrangements should be made that 
after receiving the train ing they can contribute 
in the production and the products of the 
institutions can be marketed, so that the 
institution be run. It is true that some private 
institutions were started and they were aided 
by the Government. The Ministry of Health 
and Family Welfare and the Department of 
Social Weltare the Central as well as the 
State Governments have given aid of lakhs 
ot rupees to these institutions. But I would 
like to submit to the Hon.Prime Minister that 
inspite of these efforts. this could not be 
solved. It they were given an aid of one lakh 
rupees only ten thousand rupees was utilised 
for this purpose and the rest of 90 thousand 
rupees were used in personal work. So, the 
money was wasted. Though the Government 
gave aid, it was of no use. If we want to help 
the disabled persons, programmes should 
be chalked out in a planned way. A Bill 
should be move for this purpose. They must 
be helped. 

Mr. Deputy Speaker, Sir, the condition 
of disabled persons living in the big cities, 
has & railway stations is pitiable they are 
compelled to beg, leaving no alternative to 
live, because they are incapable to any work 
and run away from their homes as they are 
insulted because of it. They have no other 
way to go. The number of beggars is con-
stantly increasing and they constitute a large 
part of the disabled persons. I would like to 
say to the Hon. Prime Minister that since 
1977 two or three Governments have 
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changed both, former Prime Ministers Shrl 
MorarJl Desai & late Shrlmatl Indira Gandhi 
had said that the number of beggars IS 
constantly increasing and even such people 
had made It their source of hVlng, who were 
capable fully of dOing any job to earn their 
livelihood I cannot say an~1hlng about Shn 
RajlvGandhl because I was not a Memberof 
Parliament dunng hiS regime A ban on such 
people as well as begging should be Imposed 
Both the Governments assured to bnng a 
comprehensive Bill In thiS regard But noth-
Ing was done later on That bill should also 
be moved It Will help In removing thiS curse 
of beggary Those who are Insulted In such 
practice, can also be made capable to earn 
their livelihood Their services can be utilised 
for the betterment of the country I again 
support tftlS Bill I WOUld like to Submit to the 
hon Minister letthls Private Member s Bill be 
passed on an experimental baSIS An Act 
should be formed under the Constitution 01"' 

ItS baSIS, so that faCilities can be prOVided to 
the disabled persons 

SHRI R L P VERMA (Kodarma) Mr 
Deputy Speaker, Sir first of all, I would like 
to thank Shrt Rathod for highlighting the 
problems of disabled persons Even dUring 
these 44 years of Independence the Gov-
ernment of India never moved such a Bill for 
Improving the condition Of the disabled per-
sons Two per cent of the total population of 
our country are disabled persons Their 
number IS equal to the population of a nation 
Ours IS a democratic country and such a Bill 
should have been brought much earlier, 
which has now been moved by Shrt Rathod 
the prOVIsions In thiS Bill are appropnate 
except some lapses Several things has 
been said under sectlon-3 If a National 
Disabled Persons Council IS to be formed, 
there <"hould a provIsion of psychlatnst and 
orthopedists In the council so that they CQuid 
defend their Interests and give them Justice 
ThiS pOint should have been Included In thiS 
section It has been said In the Clause (2) of 
section 10 that prtvate Institutions should be 
banned But the arrangements made by the 
Government In thiS regard are adequate So, 
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It IS not feasible to Impose such a ban or. 
private institutions If there should be a., 
amendment In It that until the Governmel"'t 
makes adequate arrangements for the wel-
fare of the disabled persons at divIsion level 
In all the districts In the country, a ban should 
not be Imposed on such Institution and they 
should be registered for certain period If any 
individual or any such private institution, 
working for the welfare of disabled persons 
applies for registration, the State Government 
should register It within 6 weeks Somettmes, 
these Instrtutlons have to wart for 2 years to 
get themselves registered ana sorre'lrnes, 
they have to adopt corrupt practices to get 
themselves registered There are several 
Institutions In Jalpur Some of thel'T' have 
achieved good success under the 11mb Im-
plantation programme Near about 2-3 
months ago, 400 persol"'s In Dhanbar v. r -

given relief through Implantation of I r,<,' 
These institutions of Jalpur arE! manufacL' 
artificial limbs strong steps sl,ould be talr€, 
against those institUtions, w'ilch :ndulge -, 
corruption practices l'1stead of t'115 work NC' 
prOVISion has been made In thase Bill re 
gardlng punishments to the corrupt people 
ThiS lapse should be carned out There are 
some gangs which kldnapp the children and 
make them to beg by making them maimed 
for life The Govern ment should take stringent 
measures to catch such people and such 
gangs Such gangs operate a large number 
of phYSically handtea.pped people, who beg 
at the railway stations and In the streets 
Stern pUnishments should be metted out to 
sl.ch people, who are Indulged In such ac-
tiVities All these lapses should be overCOMe 
In thiS Bill 

In the international sphere the Untted 
Nations Organisation has also allotted a 
huge amount for the welfare of the disabled 
persons Our Government has also allocated 
funds through the welfare Department But It 
has not been actually utilised yet It IS only on 
the papers It IS being misutilised by some 
vested Interests Therefore, from time to 
time the working of these Institutions should 
be reViewed, otherwise no rehef can be 
given to the disabled persons 
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Although the Government announces 
many welfare schemes for the handicapped, 
they are rarely implemented and mostly re-
main in papers. Right now, there is three per 
cent reservation in Government jobs for the 
handicapped, but will the Government inform 
us as to haw many seats reserved for the 
handicapped have been filled so far? These 
reservations merely remain in paper itself. 
Similarly, there is no provision for punishing 
those officials, who are responsible for not 
filling the vacancies reserved for the disabled. 
Th!s is one of the drawbacks, contributing 
the gravity of unemployment problem among 
the disabled persons. Therefore, we should 
bring about such a legislation, as addressed 
itself to all the aspects of the problems faced 
by the disabled. Our hon. Prime Minister IS 
giving a patient hearing to this diSCUSSion 
and tnerefore the Government should accept 
this Bin, respecting the sentiments of the 
han. Members. If you are not prepared to 
a~cept it in this session the hen. Welfare 
Minister should give an assurance In the 
House to the effect that the Government 
would introduce a comprehensive Bill in the 
next session and will get it passed for the 
welfare of the disabled. 

With these words, I whole-heatedly 
welcome this Bitt. 

SHRI DAU DAYAL JOSHI (Kota): Hon. 
Mr. Deputy Speaker, Sir, I applaud the Dis-
abled Persons (Rehabilitation and Welfare 
Bill, 1990) introduced by Shri Uttam Rathod, 
but I would like to state that this Bill pertains 
only to their education etc. Moreover, the 
term 'Mentally retarded' too is not there in 
this Bill and it should be inserted. As this Bill 
is concerned with the disabled as a whole, I 
request you to bring even those people who 
are suffering from mental disability under its 
purview. Before coming to Delhi, I attended 
a competition organised exclusively for 
Mentally retarded persons. Although only 5 
to 7 schools participated in the meet; the way 
it was organised gave me an immense sat-
isfaction and I was gratified to find that at 
least there are some institutions which care 
for these unfortunate people. It may be 
mentioned here that the credit tor organising 
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such a competitive meet goes to the wife of 
the Chairman of J. K. Synthetics and the way 
in which it was organised provided me an 
immense mental satisfaction. Hon. Mr. 
Deputy Speaker, Sir, I would like to con-
gratulate both the former Prime Minister Shri 
Vishwanath Pratap Singh and the present 
Prime Minister Shri Chandra Shekhar for 
allocating the welfare portfolio to very com-
petent and deserving individuals and Shrimati 
Usha Sinha undoubtedly falls inthatcategory. 
It would have been better, had she been 
present in the House right now, but unfortu-
nately, she is not there and has gone to the 
other House (Rajya Sabha) in connection 
with some other work. I would like to submit 
only this much that it is such a matter as 
demands the serious attention of the Gov-
ernment. IrrespectIve of the aid it is providing 
or such welfare programmes, the Union 
Government should seriously think about 
the expenditure it has Incurred under this 
head. If a committee is constituted for this 
purpose, it can conduct a survey on the 
expenditure the Government has incurred 
under this head. It can look into the results of 
all these endeavours and also the reasons 
for the failure to achieve the desired results. 

Mr. Deputy Speaker, Sir, in this age of 
selfishness, such important decisions are 
alleged to be taken to serve political ends, 
but it is most desirable that it should not be 
so. I Therefore, I humbly request that the 
monetary assistance should only be provided 
after a proper survey. In our State of 
Rajasthan, there is a fihy per cent fare con-
cession for the handicapped in Government 
buses. I would like to request to the Railway 
Minister to provide similar concession to the 
handicapped in the Railways also. Similarly, 
those suffering from an attack of Paralysis 
should also be brought under this category. 
A criteria should be fixed for inclusion in this 
category and the facilities to be provided to 
such people should also be determined. 
Through this Bill, reservation should be 
provided to these unfortunate brethren in the 
Railways also. After witnessing the meet at 
Kota, I feel that in order to ensure the proper 
utilisation of the crores of rupees allocated 
forthe weliare of the disabled, it is necessary 
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to insert a clause in this Bill, under which the 
leading industrialists of the country should 
be encouraged to open institutions exclu-
sively for the disabled persons. 

Sir, the well-known orthopaedics spe-
cialist from Rajasthan, Dr. Sethi was dE'''''-
rated with the prestigious 'Padarn~ oy 
the previous Government. The r 4rnment 
shouldtake steps to encoura' ..,uch people, 
who selflessly serve lakhs:.or people. I would 
also suggest that such people should be 
honoured on the occassion of national fes-
tivals like the Independence Day and the 
Republic Day. Alongwith this, I would also 
like to suggest the name of Dr. Dholakia for 
"Padamashree'. My humble request is that 
we should not hesitate to give recognition to 
such selfless persons of the society as are 
serving the disabled persons. 

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Deputy Speaker, Sir, I whole-heatedly 
support this Bill and alongwith, I would also 
like to mention here that God is not respon-
sible for blindness or any other kind of dis-
ability. It is the circumstances which make 
them so. Now, it is the responsibility of the 
Government to take care of such helpless 
people, but unfortunately, it has been ob-
served that these people do not get benefit 
from the provisions made by the Government. 
If you look at the rural areas, the situation is 
much worse, and the disabled people, in-
cluding youngsters and children are left 
without any protection or facilities whatso-
ever. 

A few days back, I met a young disabled 
lady in Bhojpur, who has qualified for the 
I.A.S., but the Government has not provided 
any special facility or assistance to her. The 
Government on its part should prepare a 
district-wise list of the disabled people in-
cluding the blind, the lame and those suffering 
from leprosy and facilities should be provided 
to t,bese people on the basis of this list. One 
more point on which I would like to stress is 
that the existing reservation for the handi-
capped is quite inadequate. I have also 
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come to know that the number of applicants 
forthe reserved seats is much more than the 
number of reserved vacancies and only a 
few people out of them are selected. There-
fore, I want to say that the Government 
should do away with these rules and provide 
err . ..,yment to all the disabled applicants. I 
... ould say that it is virtually impossible for 
disabled people to lead a normal life, in the 
absence of any Government assistance. A 
nOimal person can lead a normal life some-
how, but a person whose both legs have 
been rendered useless cannot lead a normal 
life, howsoever intelligent he may be. 
Therefore, I would like to say that whatever 
steps the Government has taken so far in 
this regard and quite inadequate. 

MR. DEPUTY SPEAKER: Please limit 
yourself to the Bill. 

SHRI TEJ NARAYAN SINGH: There-
fore, I support this Bill and sincerely hope 
that if the Government adopts this bill, it 
would prove as a boon to the lakhs of disabled 
people in the country. 

[English] 

SHRI A. CHARLES (Tnvandrum): Sir, I 
congratulate my friend, Mr. Uttam Rathod, 
M.P., for having brought forward such a Bill 
which I feel must be the concern of every 
citizen of this country. Sir, even after 43 
years of Independence it is a pity that the 
disabled and the handicapped still remain a 
liability on the society. Society's responsibility 
IS great so far as the handicapped are con-
cerned. Some are handicapped by birth and 
some have become handicapped in course 
of time. There are several types of handi-
caps-the blind, the lame, the deaf, the 
dumb and the mentally retarded. 

MR. DEPUTY SPEAKER: If you speak 
on the Bill, I will give you time. On this point 
nobody disputes, but you have to speak on 
the provisions of the Bill. 

SHRI A. CHARLES: I am happy that 
there is provision for the constitution of a 
National Council under clause 3 of the Bill 
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because that helps a lot. There are voluntary 
agencies, but there is not agency to coordi-
nate the work of all these agencies. From my 
own exprience I may say that even though 
for the last 25 years I am connected with 
many heritable trusts, not a single case of 
assistance of an type either from the State 
Government orfrom the Central Government 
has been received. I am not speaking of only 
financial assistance here. A lot can be done 
to give training and rehabilitation to the 
handicapped because there are many areas 
where they can be trained and they can be 
used for gainful employment. I will cite one 
example here. Along with a parliamentary 
delegation when I visited Ooty, I had the 
occasion to visit the Hindustan Photo Films. 
In the course of our visit there, we were taken 
to the dark room where where the photos are 
developed. I asked the Chairman whether 
any blind persons are employed there, and I 
was happy to note that more than 30 blind 
persons are being engaged in the dark room 
there and I was told that these blind person 
are doing better work there because they are 
much better under the normal conditions 
there. There are also other areas where 
these handicapped can betrained and utilised 
better. So, I welcome the constitution of the 
National Council. It should be given wide 
powers. 

Sir, clause 7 of the Bill states as fol-
lows:-

"Every disabled person shall have the 
right and be eligible to receive free of 
cost medical, surgical and other kinds 
of treatment, aids, appliances and 
equipments, the use of which may 
reduce the adverse effects of disable-
ment and restore the functional abilities 
of the disabled." 

I welcome this. But who is to ensure all 
this? I feel that sufficient powers should be 
given to the Council to implement the provi-
sions of clause 7 

In the budget sufficient amounts should 
also be provided for the welfare of the 
handicapped. Then only the training, reha-
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bilitation and care of the handicapped can be 
ensured. If that is there, I think it will be a 
blessing to the handicapped. If my informa-
tion is correct, 60 per cent of the total dis-
abled persons all over the world is in India 
and it is shocking that out of those 60 per 
cent of the disabled persons, 80 per cent of 
them are affected by polio. From 1978 on-
wards, we are having a massive immunisation 
programme and even then we are unable to 
control it. I plead that the recommendations 
of this Bill may be accepted. If there is any 
difficulty in passing this Bill, the spirit of the 
Bill may be accepted. I do not think there are 
any preced&nts of passing the Private 
Members' Bill. In the Budget session of 
Parliament, the Government should come 
forward with a Bill giving wide powers to the 
Board to be constituted and they should also 
give representation to allthe people engaged 
in these areas, especially to the voluntary 
agencies. So, I congratulate the hon. Mem-
ber for bringing this Bill and I extend my full 
support to this Bill. 

[ Translation] 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Deputy Speaker, Sir, I will take 
only one minute in expressing my views on 
this Bill. 

MR. DEPUTY SPEAKER: No. I have 
allowed the maximum number of people 
from your party to express their views on thiS 
bill. As such I cannot give you any more time. 

SHRI RAJENDRA AGNIHOTRI: But it 
is a Private Member's Bill and there should 
be no stipulated time limit for thiS kind of a 
Bill. 

MR. DEPUTY SPEAKER: Well, in that 
case I give you one minute. But whatever 
you say should be strictly confined to the 
provisions of this Bill. 

SHRI RAJENDRA AGNIHOTRI: Mr. 
Deputy Speaker, Sir, at the outset' would 
like to thank Shri Uttam Rathod since he has 
brought in this important Bill in this House 
regarding the welfare of the disabled and I 
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support this bill whole heartedly This Bill IS 
worth welcommg and I understand that the 
common man of this country Will also wel-
come this Bill In this Bill he has proposed the 
formation of a National Council which I con-
Sider It to be very Important I expect the hon 
Minister to accept thiS Bill In toto because 
thiS Bill IS not only the concern of one mem-
ber or the hon members who are present In 
thiS august House right now, but It concerns 
each and every person of thiS country One 
of the reason IS that till date all the welfare 
projects run by our Government have shown 
no frUitful result and have become just a 
mockery The funds sanctioned by the Cen-
tral Government or the state Governments 
for these welfare schemes are misused ard 
they do not reach the people who are de-
serving Once the proposed National Coun-
Cil as mentioned In thiS Bill IS set up then It 
would be In a position to watch the Interestc; 
of the handicapped In the field of education 
and In other areas of their welfare 

MR DEPUTY SPEAKER Agnihotri JI 
you are not speaking on the provIsions ofthrs 
Bill 

SHRI RAJENDRA AGNIHOTRI With 
these words I would request the hon Minister 
to a.ccept thiS Bill moved by Shrl Rathod In 
toto and Implement all the provIsions of thiS 
Bill Immediately I take the opportunity to 
request all the han members to pass thiS Bill 
unanimously 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND MINISTER 
OF STATE INTHE MINISTRYOFWELFARE 
(SHRI RAMJI LAL SUMAN) Mr Deputy 
Speaker, Sir, at the very outset I would like to 
express mygratltudetothe mover of this Bill, 
the hon member of thiS House Shrl Uttam 
Singh Rathod who has brought forward thiS 
Important Bill and has drawn the attention of 
thiS House and the entire country towards 
thiS Important subject The Issue concerning 
the disabled IS Indeed an Important Issue 
Justice should be done toward the disabled 
and the weaker sections In thiS country. 
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They are not represented by anyone as 
such Government should do Justice to them 
and I share your sentiments In thiS regard 
Nobody can either have any grudge against 
your way of thinking or have any III feelings 
against It In thiS respect your thinking and 
the thinking of the Government IS on the 
same lines Mr Deputy Speaker, Sir, through 
you I want to Inform thiS august House that In 
thiS session Itselfthe Government IS bringing 
a Bill regarding the rights and welfare of the 
disabled Such a Bill IS being brought for the 
first time In free India All the han Members 
have expressed their sentiments In favour of 
thiS Bill 

SHRI RAJENDRA AGNIHOTRI 
(Jhansl) Sirwhat IS thp difficulty In accepting 
thiS Bill when such a Bill IS being brought In 
by the Government Itself you either accept 
thiS Bill or diSCUSS the pOSSible amendments 
those can be carned out In thiS Bill 

SHRI RAMJI LAL SUMAN For the first 
time In the history of free India a Government 
Bill pertalnlngtothedlsabled IS being brought 
forward In thiS Hose and In thiS Bill, an 
extensive effort Will be made to solve theIr 
problems The hon Minister has Just now 
said the same thing that has been said In the 
Private Member's Bill brought forward by 
Shn Uttam Rathod that there IS the necessity 
for setting up of a National Council for the 
welfare of the disabled I would like to Inform 
Rathod JI that the Government have already 
taken a deCISion In thiS direction and the 
National Council has already been set "'P 

Iwould like to tell all my hon Colleagues 
that the Government 'should make every 
pOSSible effort to make all the disabled per-
sons born In thiS country self reliant so that 
they can lead an honourable life and should 
not Inculcate the feeling that they are second 
grade citizens 

Mr Deputy Speaker, Sir, all of us are 
aware of thiS fact that the Government has 
limited resources, but the Government Will 
have to fiX ItS priorities Ever since a long 
time the disabled have been the Victims of 
vanous Injustices and It should not continue 
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further. I would like to submit that 3% posts 
have 'been reserved for physically handi-
capped and it is seen that from time to time 
special recruitment drives are launched for 
their recruitment in case the reserved va-
cancies are not filled. Concessions are given 
in rail, bus and Air fares. I would also like to 
inform you that grants are given to the 
organisations which are working for the wel-
fare of the handicapped persons. Relief on 
custom Duty is also given on the goods 
which are imported from various countries 
10rthe disabled. For the benefit and upliftment 
of the disabled, the Health Ministry makes 
arrangements for inoculations etc. from time 
to time with a view to overcome disability 
programmes at National level are organised 
to remove the disability. The Government is 
running twenty three employment centres 
for them. The Government have made ar-
rangements for 42 special type of training 
courses at these centres. With a view to 
promote employment opportunities forthem, 
thirteen professional training centres are also 
functioning in the country. I would also like to 
inform through you that the voluntsry 
organisations which are engaged in the 
service of physically handicapped are given 
90% grant which comes to Rs. 3 crore 75 
lakhs. We provide free equipments to the 
handicapped whose income is upto Rs. 12501 
- per month, for the handicapped persons 
whose income is between Rs. 1250 to 25001 
- p.m. 50% amount is provided as grant for 
the purchase of equipments and Rs. 6 crores 
are spent every year on this account. The 
Central Government have also established 
four institutions at National level. These in-
stitutions are engaged in the field of research 
and training activities in various areas of 
disabilities. The Institutions are-National 
Handicapped Institution, Calcutta, Ali 
Vavarjang National Handicapped Institute, 
Bombay, National Braillnstitute, Dehradun 
and National Institute for the mentally Re-
tarded, Hydrabad. Thesefour institutes have 
been functioning for the welfare of the 
physically disabled. Twelve rehabilitation 
centres have also been set up in the entire 
country. 

Mr. Deputy Speaker, Sir, today on this 

Shri Uttam Rathod 

occasion, I would also like to say that there 
is the paucity of funds and Government 
alone cannot serve the humanity. The hon. 
Member was also saying the same thing. 
This purpose can not be served upto when 
there is change in the Indian society's atti-
tude towards the poor and the disabled. This 
change can not come until there is a strong 
leader and spokesman in the country to fight 
for their cause. 

Mr. Deputy Speaker, Sir, it is my humble 
request to Shri Uttam Rathed to withdraw 
this Bill. We shall take an immediate action to 
implement this. (interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): 
I am aware of the problems of disabled and 
handicapped persons living in the rural areas 
(Interruptions) Something must be done for 
them also. 

SHRI RAMJI LAL SUMAN: You please 
give some suggestions, we Will consider 
them. 

SHRI DAU DAYAL JOSHI: No one 
knows about such distribution of rupees 12 
thousand or 25 thousands. How it is distrib-
uted and who is distributing this amount 
( Interruptions) 

SHRI RAMJI LAL SUMAN: If you have 
any definite information about such misuse 
of funds, please give itto us. We shall held an 
enquiry to find out the facts. 

SHRI GULAB CHAND KATARIA: The 
final report of the inquiry made against such 
misuseoffund in aschoolforblind in my area 
has been submitted nobody is ready to take 
action against the persons responsible for it. 
(Interruptions) They embezzled Rs. 80 
thousands allotted for the welfare of children 
of that school. 

SHRI RAMJI LAL SUMAN: I would re-
quest the hon. Member that if he has any 
definite information, please submit it. I assure 
him that Government will take action. I would 
request Shri Uttam Rathodji to withdraw this 
Bill. 
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MR. DEPUTY SPEAKER: I would liketo 
bring to the notice of all the Members of the 
House that the time allotted was only up to 
5.45 PM for this Bill. We will extend it further 
till the time which would be required for 
disposing of this item on the Agenda. 

SHRI UTTAM RATHOD: It was due to 
the speeches and the attention that was 
drawn by the hon. Members that the hon. 
Minister is already compelled and impelled 
to accept this Bill in spirit. The hon. Minister 
has gone to the extent of telling us that a Bill 
for the welfare of the physically handicapped 
will be brought in this Session. I think it is a 
great achievement for all of us. 

Two points were raised by hon. Mem-
bers. One was about punishment. I have 
suggested some punishment. The punish-
ment is meant for those associations which 
do not abide by the instruction that have 
been given by the Government. Under this 
Act. we want all these institutions to be 
opened and run v/ith the permission of the 
Government and also they should accepted 
the conditions that have been put by the 
Government. 

Another point was raised about the 
mentally retarded people. I will draw the 
attention for the hon. Members to clause 2. 
I have made it very clear here that disabled 
also means mentally retarded and physically 
handicapped. I accept my inability to frame a 
proper Bill. I am a layman. I am not expected 
to know all the things but since the Govern-
ment is taking care of it, I am sure the 
Government will do justice.(/nte"uptions) 

SHRI MANDHATA SINGH: I want a 
clarification. 

MR. DEPUTY SPEAKER: You will be 
allowed afterwards. 

SHRI UTIAM RATHOD: I will give two 
suggestions. I remember as long as Mr. Lal 
Advani was there in the Department, all the 
proposals that were routed througl' him got 
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top priority and the money was disbursed. 
But. day by day. the cooperation that we 
need is lacking. I would like that some physi-
cally handicapped be nominated on suct-. 
posts so that they will be able to take care of 
their kith and kin. 

Secondly. the hon. Minister has said 
about the facilities that are given to the 
physically handicapped as far as transport is 
concerned. It was brought to my notice in 
Bombay that though the fare is less, the fuel 
surcharge is so much and it almost becomes 
impossibleforthem to undertake the journey. 
I WOUld, therefore, request the han. Minister 
to take care of th is particu lar suggestion. The 
National Association forthe Blind has already 
sent a representation to you which can be 
applied to all the physically handicapped. I 
WOUld, therefore, request the hon. Minister 
to take care of this aspect. That is all I want 
to say. 

Lastly, I once again thank all the han. 
Members and the hon. Minister for having 
extended this cooperation to me. 

[ Translation] 

SHRI RAJENDRA AGNIHOTRI: Sir, I 
would like to ask the hon. Minister that why 
the job quota recently fixed t-y the Central 
Government for physically handicapped 
persons have not been filled by the Railway 
Department for the last ten years. 

SHRI RAMJI LAL SUMAN: I have al-
ready said that we will take action in this 
regard. Give us the definite information. 

SHRI MANDHATA SINGH: I would like 
to inform the hon. Minister that this depart-
ment has wrongly apprised him that the 
three per cent job quota has been reserved 
for the physically handicapped persons. In 
this regard, I have been writing letters to the 
previous Minister for 11 months and I have 
the replies received from the Ministry. 

MR. DEPUTY SPEAKER: You cannot 
raise these matters in the Private Member 
Bill. 
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SHRI MANDHATA SINGH: I am simply 
stating the difference between the facts given 
by the former Min ister and now by the present 
Minister. I am only requesting the han. 
Minister to check-up the details, whether 
these are correct or incorrect. If it is not 
correct, he should issue order to fulfil his 
promise of providing three per cent job res-
ervations to the physically handicapped 
persons. 

SHRI RAMJI LAL SUMAN: Mr. Deputy 
Speaker, Sir, I have come to know from my 
Department that there is a provison of three 
per cent job reservation for them in the class 
III and IV posts. 

SHRI MANDHATA SINGH: You did not 
mention earlier about the class III and IV 
posts. (Interruptions) What about the class I 
and II posts? (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: It becomes 
unending. This is a little bit off-the-track. 

( Interruptions) 

SHRI UITAM RATHOD: It was Milton 
who said: 'They also serve who stand and 
wait." I think the Government has done jus-
tice today at the request of all the han. 
Members. I would request the han. Minister 
to do it quickly. I avail myself of this oppor-
tunity to withdraw Bill on the specific assur-
ance that has been given to us on the floor of 
the House. The Minister is bringing forward 
a comprehensive Bill on this subject. I seek 
leave of the house to withdraw the Bill. 

is: 
MR. DEPUTY SPEAKER: The question 

''That leave granted to withdraw the Bill 
to provide for the rehabilitation and 
welfare of the disabled." 

SOME HON. MEMBERS: Yes. 

The motion was adopted 

by Shri Ram Lal Aahi 
SHRI UITAM RATHOD: Sir, I withdraw 

the Bill. 

MR. DEPUTY SPEAKER: The Bill has 
been withdrawn with the permission of the 
House. 

17.54 hrs. 

CONSTITUTION (AMENDMENT) BILL 

(Amendment of Articles 341 and 342) 

[ Translation] 

SHRI RAM LAL RAHI (Misrikh): I beg to 
move: 

"That the Bill further to amend the 
constitution of India be taken into 
consideration." 

[ Translation] 

Sir, on the basis of article 341 and 342 
of the Constitution a common list of the 
Scheduled Caste and Scheduled Tribes has 
been prepared, in which about fifteen hun-
dred castes have been Included. I have 
observed that only five per cent of these 
castes are common in the State list. This list 
has been prepared state-wise and union 
territories are also included in it. 

Sir, I have been visiting the State capi-
tals like big cities of Madras, Calcutta, 
Bombay and Delhi for a long time. People 
from every state have migrated to these 
cities for seeking job opportunities and people 
belonging to the Scheduled Castes and 
Tribes as well as to the other castes have 
also settled here. They have been rushtng to 
1hese big cities in search of work. 

Reservation for Scheduled Castes and 
Tribes has been provided in the Constitution 
for State Services and other jobs but when a 
person belonging to Scheduled Castes or 
Scheduled Tribes migrats to other State and 
if the name of his caste is not included in the 


